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'ORISSA ORDINANGE No. | OF 1958

THE ORISSA MUNICIPAL ( AMENDMENT )
ORDINANCE, 1954 _

[E——————

* [ Published in an extraordinary issue of the Orissa
. Gazette, dated the 23rd January 1954 )

AN
ORDINANCE
TO AMEND THE ORISSA MUNICIPAL ACT, 1950

\WHEREAS the Legislature of the State of Orissa is not
in session ; ;

AND WHEREAS the Governor of Orissa is satisfied

‘that circumstances exist which render it necessary for him to

take immediate action to amend the Orissa Municipal Act,

1950, in the mannet hereinafter appearing ; Orizea Act
XXII of

NOW, THEREFORE, in exercise of the powers 1950.
conferred by clause (1) of Article 213 of the Constitution,
the Governor of Orissa is pleased to make and promulgate
the following Crdinance :— .

- %1, (1) This Ordinance maybe called the Orissa

Municipal (Amendment) Ordinance, 1954.

(2) It shall come into foree at once.

2, Insection 131 of the Orissa Municipal Act, 1950 oricon Aot
after clause (k) of sub-section (1) the following new "clause XXIIT of

" shall be inserted, namely :— : - 1950, -

“(kk) an octroi on goods brought within the limits of a
municipality for consumption, use or sale therein ;”

3. Any order made by a municipality in any part of
the State of Orissa directing the imposition or collection of
any octro} tax or any action taken thereunder prior to the
commencement of this Ordinance shall be deemed to have
been validly made or taken under the provisions of section :
131 of the Orissa Municipal Act 1950, as amended by this .00 2.4
Ordinance, .

1930.

« Repealed by the ' Orisss Municipal { Amendment ) Act, 1854
( Oviaza Act, FIT of 1954 ).
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